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GOYERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PBOGIIDINGS OF TH! INDIAN LEGISLATIVE COUNOIL ASSREMBLED UNDER
THE PROVISION3 OF THE GOVERNMENT OF INDIA ACT, 1918
(5 & 6 Geo. V, Ch. 61).

.

The Council met at the Council Chamber, Viccregal Lodge, 8imla, on Wednesday,
tho 2Gth September, 1917.

]

PRESENT:
. ]
H 18 ExCELLENCY BARON Caruusrorp, P.C., G MBI, GMILE, GOMG,
Vlceroy and Governor Qenernl, presiding, and b5 Members, of whom 48 were
Additional Members. Voo

' 1

’

. QUESTIONS AND ANSWERS.
Thé Hon'ble Maharaje Sir Manindra Chandra Nandi

asked :—

1. “(a) Will Government be pleased to make a statement showing Pravince Goversment
by Prow ince for the last five years the amounts of Government grants to and [{‘:,,,m“ ,
- the proportion of such grants to the toial income of Municipalities ?

* (0) Is any portion of the Government grants in any Province deblted to
Imperia] revenues? If so, what proportion of the total Government grant
does this portion represent? "

The Hon'ble Sir €. Sankaran Iiair replied :—
“ (a) A statement® is laid on the table.

= (b) No portion of the Government grants shown in the municipal accounts
is in' the major Provinces debited directly to Imperial revenues. rants made
. +by the Governmcnt of India are made to Local Governments and to Adniinistra-
-"tiotis who may hand them on in part to municipalities. 'The Government of
“Indid_ bave no information to enable them to auswer the second part of this
queshon Infnrmatxon wmight he elicited by questions in the provmmal Legxa
lative Councils.”

. APide Ap;endit A,
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430 QUIETIONS AND ANKWYRS.

[Sir Rfanindra Ckandra Nandi; Sir C. [26TK SuprEMBER, 1017.]
Sasikaran Nair ; Dr. Tej Bakadur -
Sapru.]

Tixgl Fon'ble Maharaja Sir Manindra Chandra Nandi
8s L

ol 2. (o) Isit a fact that the incidence of income of the Municipalities in
ﬁ""m Bengal is much lower than in most other Provinces of India ?

(b) If so, is this largel‘y due to tho comparatively small grants reccived by
the Bengal Municipalities from the Government of Bengal?

(¢) What are the considerations that determine {he amount of Government
grant fo Municipalities in each Province? "

The Hon'ble Sir C. Sankaran Nair replied :—

“ (a) If by the expression * incidence of income of municipalities’ is meant
incidence of income per head of population, then the answer is in the affirma-
five so far as other Provinces in India are concerned, with the exception of
Bibar and Orissa. Any comparison however based upon these figures is apt
to be vitiated by variations in the size, character and wealth of the towns which
in different Provinces are classed as municipalities,

(&) 1tis impossible to give any satisfactory answer to this question, be-
casuse the sybtem of making Government grants to municipalities differs in
different Provinces, e.g., it may be the practice in one Province to effect works
intended for a municipality through the provincial Public Works Department ;
in ancther case the subsidy may be handed over to the municipality for the
carrying through of the work,

(c) The Government of India have not the material before them to enable
them to answer this question. But information might be elicited by questions
in the provincial Legislative Council.”

The Hon’ble Dr. Tej Bahadur Sapru asked :—

The 3. ¢ (a) Init a fact— . .
@;. (4) that the Chief Commissioner of Delhi called Miss Gmeiner, the Lady
~." Buperintendent of the Indraprastha Hindu Girs’ High School, Delhi, Miss
Priest, and the Honorary Secretary of that school, to see him and at that inter-
view took exception to Miss Gmeiner's association with the Home Rule Léague,
Delhi, and told her that unless she withdrew from the League he would with-
draw his sympathy from the school ;

(i4) that the Committee of the school decided not to diemiss Miss
Gmeiner ; and :

(i53) that Mr. Johnstone, the Personal Assistant to the Chief Commissioner
wrote & letter to the Assistant Secretary of the school in which he said : ¢ As
you are no doubt aware from the communications which have passed between
your Honorary Secretary and the Chief Commissioner on the subject, the grant-
in-aid bas been held in suspense for such period as Miss Gmeiner, the Lady
Superintendent of the achool, continues to act as Homorary Secretary of,
orto take an active part in, the management of the Delii Branch of the
Home Rule League'?

{b) If s0, will Government be pleased to state theamount of the Mumi-
cipal grant and any other aid given to the schcol and withheld from it now,
the number of the girls reading in the school on the date on which the order
withholding such aid was passed, and the year when the school was established ?

(6) “Will Government be further pleased to state whether the Chief Com-
missirner of Delhi hasacted in this matterin puxsnance of any geheral policy of
the Gloverniment of India or whether he has acted upon his own responsibility ?
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[26rr SErTRMBER, 1917.] [Sir William' Vinoent ; HMr. ¥, B.
/ Dadabloy ; Rao Bahadur B. N,
Sarma.) .

The Han'ble 8ir William Vincent replied :—

“(a) (), (ii) and (¢i¢) The facts arc substantially as stated, For furiher
partioulars the Hon'ble Member is referred to the answer given to a question
put by the Hon'ble Mr. Chanda on the same subjoct on the 24th September.

(6) The school was established in 1904. As regards the amount of grant-
in-aid and the number of pupils the Hon'ble Member is referred to the informa-

ti%n given in reply to the question put by the Hon'ble Mr. Ohanda on the same
subjeot.

(0) 1he Chief Commissioner, Delhi, did notact in pursuance of any genoral
or partioular instructions of the Government of [ndia but on his own respansibi-

lity.”
The Hon'ble Mr. M. B. Dadabhoy asked : —

4. “ () Has theattention of Government been drawn to the Circular leiter girsnjar
+ issued by the Patna High Court on 22nd May last (No.1949-1060—LVI-32 English tas fatsa
Department, Civil), informing all the District Judges of Bihar aad Orissa and‘hfzf-:

the Judicial Qommissioner of Ohota Nagpur that ¢a vakil of another High

Court who desires to J;mctise in the courts subordinate to this Court (Patna
High Court) must adopt one of the two courses: either (1) he ‘must be enrolled
as & vakil of this Court, & condition attached to this being that he must remove
hisname from the roll of the Calcutta High Court before the long vacation of
1917; or(2) he must get himself enrolled as a pleader in the ordinary way asin
s case of first admission, i.¢., he must be qualified for admission as a pleader
under the rules laid down in General Rulesand CQircular Qrders (Civil), Vofume I
and the mere fact that heisa vakil of the Calcutla or any other High Oourt ¢
will not necessarily entitle him to practise a8 & pleader in courts subordinate to
this Court.’ '

() Is the sbove OCircular letter of the Patna High Court consistent
with the provisiona of section 4 of the Legal Practitioners Act?

(¢) If not, will Government be pleased to take suitable action in the
matter P’

The Hon'ble Sir William Vincent replied :— .

“The Government of India have no information on the subject, but the
framing of rules for the admission of pleaders to subordinate courts is within

the competence of the High Court, and the Government have no pawer in
the matter.” :

The Hon'hle Mr. M.B. Dadabhoy ssked :—

“ Will your Excellency permit me fo put & supplementary question?
'Will the Government be pleased to draw the attention of the Patna High Court
to my question ?”

The Hon'ble Sir William Vincent replied :—~

.. A copy of the Hon'ble Member's question will be forwarded to the
Patna High Court desired.” .

The Hon'ble Rao Bahadur B. N. Sarma ssked :—

-§. * () Are British' civilians in Government smploy on military duty in the lasn ﬁtj&vl‘f-
United Kingdom paid only the military pay due according to their rank in the*™ *
~ Army, or ara they paid military or civilian pay whichever is higher ?
: (b) If there is any departure in the Indian practice from that obtaining in
the United Kingdom 1n this rcspoct will Govornment he pleased to state the
reasons for that departure ?”

.
‘



o2 QUESTIONS AND ANBWERS,

[T

(His Excellency the Commander-in-Chief ; (26rn Brrreamsk, 1617.]
Sir Dinshaw Wacha ; Sir Qeorge
Darnes; Pandit Madan  Rohan
Malaziya ; Sir William Pincent.)

His Hxocellency the Commander-in-Chief rcplied :—

“(a) Civil servantsand other Government employecs sexving in the Army
in the United Kingdom receive their military pay under the ordinary rules and
olso receive through their civil departments direct their civil pay less
army pay and army scparation allowance.

(0) Government servantsin civil cmployin India who join tho Indian Army
Rescrve of Officers receive, while serving within Indian limits, salary at civil
tates according to the next below rule, or military pay and allowanoes which-
everis greater; while employed overseas they receivo military pay and allowances
of rank plus civil furlough pay.

Government servants in civil employ in India who enlist in the regular
army receive while in colour service, in addition to army pay and allowances,
privilege leave pay up to the extent of the privilege leave due, and thercafter the
furlough pay of their oivil appointments.

The method of paying civil servants on military duty at home was not taken
into consideration when the rates for Government servants in India were sanc-
tioned, thottgh sofar as civil officers serving in the LA, R.Q.in India are

concerned, there is no material difference between the practicoat home and that
in India. '

The rates of pay were fixed by the Government of India at the beginning of
the war with due regard to the reva.ilitzs conditions, which werein many respects
entirely different to those in f.Ee United Kingdom. "’

The Hon'ble Sir Dinshaw Wacha, asked :—

dustrial 6. “ Will Government be pleased to lay on the table a statement showing
RER™™ the number of individuals and firms, British and Indian separately, to whom
concessions of various kinds have been gronted for purposes of industrigl
development, from 1st January 1913 to X0th June 1817, and the naturc and

terms of the respective concessions so granted ? ”
e

The Hon'ble Sir George Barnes replicd :—

“Two statements® furnishing the information required by the Hon'ble
Member are laid on the table.”

The Hon'ble Pandit Madan Mohan Malaviya asked :—

ateraments T “ (a) Is it afact that in Bengal among the porsons dealt with either
iaBengal ., der the Defence of India Act or under Regulation I1I of 1818, there has been-
one case of death and ono of -suicide ? '

(b) If so, will Governrazat he plansed to state tae circumstances attending
those events?

The Xon'vle Sir Willinm Vincent replied :—

“ During a period of ahout two and a third years the number of persons
who have been dealt with in Bengal under the Defence of India Act 13 978.
Of these, 179 are at the present time domiciled with their relatives, 505 in
villages away from their homes, while 234 have been released or otherwise
dealt with. Among this number there has heen one death due io natural
causes, viz, in the case of the defenn who died at the Jessore 8adv Hospital of
typhoid fever; one absconder from domicile was killed ig » villager while he
was committing a dacoity, Theie have been iwo zaicides : in one case, thers

* Notinclzd:d in thess Procecdings.
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(26rr SrrreupEr, 1917.) [8ir William Vincent ; Mr. HMahomed
Ali  Jinnah; His Ezeellency the
Commonder-in-Chief ; Sy I¥illiam
Meyer.)

was po assignable reason known; the Police Superintendent had visited the
df“”"L en the day before his death, and the defenu’s own brother had been with
him o the night of his death. In the second case the defens had hed fever
from which he had recovered after being nursed by the local Police, and the
verdict of the District Magistrate was that the man had taken his life owin
to depression after fever. Amongst persons restrained under the provisions o%
Regulation III there have not been any deaths or suicides.” .

The Hon'ble Mr. Mahomed Ali Jinnah asked :—

8 “ () '\Yill Government be pleased to state what is the result of the F3iemes
enquiries made into the eases of Mahomed Ali and Shaukat Ali ?, ad

(b) Do Govermaenl propose to release them ?”

The Hon'ble Sir William Vincent replied : —

* Restrictions under the Defence of India rules were imposed upon Messrs.
Mahomed Ali and Shaukat Ali not merely for violent methods of political
%gitation but because they freely expressed and promofed sympathy with the

ing’s enemies, thus endangering the public safety. The Government of India
bave made further inquiries regarding &ese persons and on a careful consideration
of the information and opiniona received, and on are-examination of previous
papers, the Government of Indin are not satisfled that the attitude of these X
persons has materially changed in this respect, or that these restrictions can
safely be removed.”

The Hon'ble Mr. Mahomed Ali Jinnah asked :—

9. * (a) Has any correspondence passed between the Government of India a‘h
and the Becretary of State for India relating to the creation of the IndianE: -
Munitions Board P .o . \

(b)”If_so, will Government be pleased to place the correspondence on the
table ?

His Excellency the Commander-in-Chief replied :—

* (a) The answer is in_the affirmative.
The correspondence® agked for by the Hon'ble Member is laid on the table.”

GOLD IMPORT BILL.

The Hon'ble 8ir William Meyer:—“ My Lord, I move for leave
to introduce a Bill to provide for the acquisition of gold imported into British
India.”

The motion was put and agreed to.

The Hon'ble Sir William Meyer :—* My Lord, . the Bill I have
obtained leave to introduce, & copy of whichis already in the hands of Members,
rovides for the aoquisition by the Government of India of gold imported into
Sritiah India. This is an emergency enactment intended to continue, during
the war and for six months thereafter, the powers obtained by us under Ordi-
nance No. I1I of 1917. The general reasons which made it necessary for us to

~.

211LD

" WNot iucluded in these Pmceedinp.
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434 GOLD TMIORT BILL.
[(Sor Williin Meyer.] (2611 SerrevpER, 1917.]

take the powers in question were fully explained in the Press Communiqué
issued at the time of the promulgation of the Ordinance and are, I think, well
known to Honowrable Members. Briefly, it may besaid that our object is not
in any way to check rcmittances of gold to India, but to ensure that such gold
as is impovted is used in the most effective way possible for strengthening our
curreney position. We have already acquired £5 1illion of gold in this way,
and wo hope that by the same means we shall be able to add further to our
stooks of this metal. The gold which wo aequire is placed in the Paper Cw-
rency Reserve, where it increases the metallic hacking to our noto issuc.

* « The provisions of the Bill, however, differ from those of the Ordinance
in one important respeot, namely that whereas in the Sohedule to the Ordinance
the rates at which the aoquired gold should be paid for were laid down, the
Bill provides that gold aéta ired will bo paid forat rates preseribed by the
Governor-General in Council. As a consequence of the recent increass in the
rates at which the Becretary of State sells his Council drafts, he has decided
that a modification should be made in the rates payable under the schedule to
the Ordinance for imported gold. As was explained in a Press Communiqué
issued on the 19th instant, while he continues to sell immediate telegraphio
transfers at 1ls. 5d. per rupee, the rate payable for gold will be Bs. 14-8

er sovereign in the case of sovereigns, and in the case’ of other gold or bullion,
%e. 1 for 7-79821 grains troy of fine gold. These rates were fixed by the Becre-
tary of State in consultation with the authorities responsible for the mainten-
ance of the central gold reserve of the Empire with the object of securing the
greatest possible advantage to India without oconflicting with general Imperial
interests ; and they are so caloulated, making due allowance for all expenses.
incidental to shipping gold, that neither premium :nor discount shall attach to
remittances of gold as compared with Council remittances at present rates. In
the event of it bem'f necessary for the Secretary of Btate to make further
changes in his Council Bill rates, corresponding alterations will have to be
made in the rates payable for imported gold, and it would therefore obviously
be impracticable to follow the arrangement adopted in the Ordinance of laying
down definite rates in a Schedule. It is intended, however, in order to avoid
disturbance of existing contracts, or hardship to those whoshipped gold to India
on the strength of the terms of the Ordinance, to pay for al golg shipped up
to and including the 25th September at the rates prescribed in the Ordinance, *
ana an announcement to this effect was made on the 20th instant. Future
shipments will be paid for at the revised rates mentioned above, which we
shall now formally prescribe when this Bill passes into law. Should it
become necessary to make any further alteration in the rate, it is the intention
to allow & similar concession in the case of gold in transit at the time when such
alteration is made. '

“Tt is perhaps desirable that I should take this opportunity to make it
quite clear that the rates presoribed under this Bill will relate purely to gold
acquired for ourrency purposes, and that there is no intention of altering the
internal parity at 1 to 16 of the sovereign and the rupee. Nor will such pur-
chase rates be applicable in the case of sovereigns shipped to the Government
of India from an Australian mint, which will merely carry out the coinage
of gold for the Government of India from gold supplied by them or on their
account. They will however apply-to goﬁl bullion and foreign coin tendered
in Australia for acquisition by the Government of India, unless such gold was
shipped to Australia on a through bill of lading before the 26th instant, in
which case it would be allowed the same concession as if it had been shipped
to India before that date. -

«T nced only add that the original intention was to introduce this Bill at
the commencement of the present session, so that it would not haye been neces-
sary for me to ask the Council to take the Bill into consideration and to pass
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[26rn Skrreasrr, 1917). [Sir William Meyer ; His Exoellency the
President ; Sir William Vinoent ; r.
G. B Lowndes.]

itin one day. Tt has, however, not been possible to settle the exact lines of
this legislation in time to allow of the introduction of the Bill at an earlier dato, .
as the basis on which imported gold should be paid for has been under discussion
with the Secretary of State, and bas only recently been settled.

My Lord, I now introduce the Bill and move Your Excellency to suspend
the Rules of Business to admit of the Bill buing taken into consideraticn.”

His Exocellency the President:—T suspend the Rules of
Business.”

. The Hon'ble Sir William Meyer:—“ My Lord, I beg to move
that the Bill be taken into.consideration'”

The motion was put and agreed to.

The Hon’ble 8ir William Meyer:--~ My Lord, I beg to move
that the Bill be passed.”

The motion was put and agreed (o,

PRESIDENCY SMALL CAUSE COURTS (AMENDMENT)
BILL.

The Hon’ble Sir William Vincent :—‘ My Lord, I beg to inove
that the Bill further to amend the Presidency Small Cause Courts Act, 1882,
be taken into consideration. I explained the object of this Bill when I asked
for leave to introduce it and T have received no criticisms and no notices of
amendment in regard to it. T conclude thereforo that the Bill has met with

eneral acceptance and that it is nut nocessary for me to take up the time of
this Council by any further statements regarding it.”

The motion was put and agreed to.

The Hon’ble Sir William Vincent :—“ My Lord, I beg to move
that the Bill be passed.”

The motion was put and agreed to,

REPEALING AND AMENDING BILL.

The Hon’ble Mr. G. R. Lowndes :—“I beg to move, My Loxd,
that the Bill to amend certain enactments and to repeal certain other enact-
ments be taken into consideration. The Bill is suificiontly explained in the
marginal notes of various sections. e havo received no amendments and no
criticisms. I therefore move, My Lord, that the Bill be taken into consider-

ation.”
The motion was put and agreed to.

The Hon’ble Mr. G. R. Lowndes:—*“I now beg to move, My
Lord, that the Bill be passed.”

The motion was put and agreed to.



a6 SIR CURRIMBROY ERRAMIM BARONELCY (AMENDMENT)
BILL; BILLTO AMEND THE CODE OF CRIMINAL PROCEDURE
AND THAE COURT-FEES ACT.

[Mr. C. 4. Kincaid ; Sir Willicn Vincen!.) [20TH SerrEMBER, 1017.]

SIR CURRIMBHOY EBRAHIM BARONETCY (AMEND-
MENT) BILL.

The Hon'ble Mr. C. A. Kincaid :—* My Lord, I beg to move that
the Bill to amend the Six Currimbhoy Ebrahim Baronetcy Bill, 1913, be taken
into.consideration. My Lord, on the last occasion when I dealt with this Bill,
I explained in detail the causes which led fo the introduction of this amending
Bill. 1tis not necessary for me to repeat them now, and if any Hon'ble
Member was not present on the last occasion when I moved that the Bi)l be
introduced, he can find all the information he wants in the Statemeunt of Objects
and Reasons.” )

The motion was put and agreed to.

The Hon'ble Mr. C. A. Kincaid :—"“ My Lord, I beg to move
that the Bill be passed.”

The moticn was put and agreed to,

BILL TO AMEND THE CODE OFr CRIMINAYL PROCE-
DURE AND THE COURT-FEES ACT.

TLe Hon’'ble Sir William Vincent :-—‘My Lord, the Bill to
introduce which I now ask for leave, has already been before this Council in a
modified form. In March 1914, Bir Reginald Craddook introduced a Bill to-
amend the Criminal Procedure Code avd the Court Fees Act. This Bill was
ocirculated in accordance with the usual practice to Local Governments and others
for opinion. When the various opinions were received it was found that the
Bill a8 originally introduced was open to criticism in various respeots, and the
Governinent of India decided that the best method of dealing with the question
was to appoint a strong but small Committee to examine the various criticisms
received, and for that purpose a Committee on which I may say the legal
element was very strongly reprusented, consisting of the Hon’ble Mr. Lowndes,
the Hon'ble Mr. Justice Piggott,. The Hon’ble Mr. Kumarswamy Sastry, the
Hon’ble Sir 8. P. Sinha and- the Hon’ble Mr. James Walker, was convened.
They examined and revised this Biil very thoroughly in the light of the various

. eritioisms, and 80 many additions - ad changes were made that the Government
of India thought it would be bettsr to abandon the bill originally introduced,
and to place the revised Bill before the Council as & new measure. If leave to
introduce this Bill is given, it will be circulated to Local Governments and
ample opportunity for discussing the various proposed modifications of the
law will be afforded when the motion is imade to refer the Bill to a Belect
Committee. I therefore do not propose at this stage to deal with the merits
or details of the Bill at all, nor do I think that I could usefully add anything
to the value and weight of the Report which is an annexure to the Bill.
That Report is a very full one and desoribes in detail the reasons for the
various changes. ‘ E

. “I now move, my L.ord, to introduce the Bill further to amend the Code
of Criminal Procedure, 1898, and the Court Fees Act, 1870 "

The motion was put and agreed to. -

o The Hon’ble Sir William Vincent:—“My Lord, I now introduce
the Bill and move that the Bill, together with the Statement of Objects
_and Reasons relating thereto, be published in the Gazetle of India in English,
aiid in “the Local official gazettes'in English and in such other languages as,
‘the Local Governments may think fit. R
The motion was put and agreed to.
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[20Tm SzpTEAMBER, 1917 (Pandit Madan Mohan Malaviya ;
- Dr. Tej Bahadur Sapru.]

TRANSFER OF PROPERTY (VALIDATING) BILL.

The Hon'ble Pandit Madan Mohan Malaviya :—* My
Lord, I beg to move that the Report of the Select Committee on the Bill further
to amepd the Transfer of Property Aot, 1882, be taken into consideration. The
Council will remember that when the Select Committee presented their Pre-
liminary Report on the 21st February 1917, they had agreed that it was neces-
sary to validate certain mortgage deeds which had been executed under the
practico which obtained particularly in the United Provinces, whereby a witncss
attested the execution of a decd after receiving a personal acknowledgment—
from the executant that he had put his signature to the deed, though he had
not seen bim actually sign it. The question that was then left over for further
consideration ' was whether clalms which had been already defeated orn the
ﬁrouud that tho attestation so made was not made in accordance with law as was
deocided by their Lordships’ Privy Council, should be restored. The matter was
referred to the United Provinces Government, and after considering the opinion
of the United Provinces Gorernment, the Seloct Committee has recommended
that certain claims should be restored, namely claims which had been wholl
or in part dismissed, rejected or withdrawn after the 30th day of July 1912,
and before the commencement of this Act in a court of first instance, by
reag'm only of the fact that some person who purported to attest such deed or
instrument as & witness on having received before signing his name -thereon a
personal acknowledgment from the executant of his signature, did not see the
oxecutant sign it. %onsequently it has been provided in the Bill my Lord,
that within six months from the commencement of this Act an application may
bemade for the restoration of such a claim. But in order to guard against-
sny injury being done to transferees for value in good faith, it has been provided
that the Court to whioh such an application is made, shall have disoretion fo ref-
use the restoration of ary claim if it thought that such a restoration would preju-
dico the rights of any transferce for value in good faith under any transfer
made since the 30th day of July, 1912, that is since the date of the Privy
Council decision in question. The Select Committee also felt that in the
event of a decree Deing passed upon such an application for restoration, the
person against whom the decrce would be passed should not be compelled to
pay interest at the contractual rate up to the date of the finnl deoree that
rany be passed against him, but that interest should be allowed at - the con-
tractual rate only up to the date of the original dismissal;, rejection or with-
drawal of such claim and for a poriod of O months thereafter, and that any
interest which may be allowed after that period and until restoration should be
at the rate of 6 per cent.  The Select Committee have also thought it fit to
provide that issues of fact which had been already -decided by a Court, in
which a olaim was dismissed, rejected or withdrawn in the beginning, should
not be re-opened if they had been heard and finally determined by .it. These
provisos have been introduced in order to guard against any injury being done
to any party, concerned in the transaction. :

“ The Bill as it now stunds, my Lord, provides for two matters. "1t
provides, that the claims of honest creditors should not be defeated merely,by:
reason of & lax practice having been followed in the matter of attestation. It
also provides that no in%ury shall be done to debtors by reason of this enact-

' ment and that they shall be dealt with as fairly .as they -would have been
dealt ' with if this Privy Council ruling referred to above 'had not come into
force." With'these remarks I commend the Report of the Select Committee
_to the consideration of the Council, and T hope-it will be accepted.’

The Hon'ble Dr. Tej Bahadur Sapru:—“ My Lord, comitg-
as I do from-the province to which this Bill relates, I think it is necessary that -
I should state a few facts with regard to the local conditions and circumstances.

21 LD 3
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' EXCELLENOY THE PRESIDENT'S SYEECH. :

[Dr. Tej Bahadur Sapru; Pandit Madan [26rm SepTEMBER, 1917.]
Mohan Malaviya ; His Joxcellency the
President. ) .

So far as clause 2 of the Bill is concerned, T do not think that Ishall be justified
in raising any objection to that clause. But I must confess that although I
have signed the Report of the Select Committce, my mind is not free from doubt
ag to the utility of clause 8 of this Bill. My Lord, I am pcrfectly well aware
that the Local Government has supported this idea, but at the same time in a
matter like this one cannot forget that the Iligh Court, which ought to know
better than the ILocal Government, has not favoured it. My Loxd,
clause 8 of the Bill provides for the restoration of suits which have heen dismis-
sed wholly orin part. Well, no doubt therc are certain provisions added to
clause 3 which are of asaving nature, and if I refrain from opposing clause 3, it
isonly becanse my doubts are not sufficiently strong to justify me in votin

against this clause which hasbeen so earnestly put forward by my Hon’ble frieng
Pandit Madan Mohan Malaviya and which, to a certain extent, has reccived the
support of the Local Government. T must say that in supporting this Bill, my

- mind-is not free from doubt, and I will give only a qualiied suppori.”

The motion was putAand agreed to.

The Hon'ble Pandit Madan Mohan Malaviya:—*“My
Lord, I beg to move that the Bill as amended he passed.”

The motion was put and agreed to.

His Excellency the President :—* It only remains for me to
close this Sesgion. and express the hope that Hon'ble Members will carry -
away the desire and infention of formulating quietly and dispassionately
the views whioh they wish to place later before Mr. Montagu and mysclf.

¢ This is the first occasion on which Resolutions other than those of a

urely non-contentious nature have been admitted for discussion at the Simla

Session.” I think the discussions which have taken place have not been without
value, and certainly points have been argued with great force and ability.

** But before I formally declare the sitting closed, I should like te make
-one or two remarks on the proceedings of this past Session. 1 have been stead-
fastly anxious that the tone of our debates here should give a lead to India, and
anyone can see that the Government have been scrupulous in their endeavour
to discuss even the most contentious questions with studied moderations.

“ 8till it is in the olash'of debate that great issues are forged, and so far as
is consistent with the dignity of this Council, I would not for one moment wish
to sée our disoussions here shorn of their force and vitality. Our proceedings
would be hollow and unreal if Hon'ble Members, official and non-official, were
not free within tbe'reoogzﬁsed limits of controversy to express in temperate
language views deliberately formed and honestly held. But I would remind

them that this is a matter in which there must be give and take.

“I look to find in India the highest standard of mutual dealing among men
engaged in publio affairs, even though their foints of view may be different, and
in’ this connection we do pll honour to the Lieutenant-Governor of the Punjab
for his genérous action in our proceedings here on the 19th instant. It was the
act of & strong man and’an honest man, and must command our admiration.

. “T'could not’ help feeling’ after hearing Sir Michael O’Dwyer's remarks
that his generous attitude'gave to one Hon'ble Member of this Council on that
. oocasion axl opfortunity of dirplaying equal generosity in respeot of a remark
publicly mads with refocenog to'Sir Miohael O'Dwyer. The opportunity has
not yet bean taken, but I am glad to hear that the Hon'blo Me’m}l])er in question
proposes to withdraw that remark on an early occasion, . '
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‘““Let mo turn to other matters. I have obscrved that rccent ovenis have
called forth misleading criticisms of the rclations of the Government of India to
the Becretary of State on the one hand, and towards Local Governments on the
other. Since I have held the Viceroyalty my relations with the Seorctary of
State, both with Mr. Chamberlain and with Mr. Montagu, have heen most
cordial, and both these statesmen have been uniformly anxious {o work in full
harmony with the Government of India, and I think I may claim that my own
attitude towards the heads of Local Governments has been precisely similar.
In this connection let me mention the case of Mrs. Besant. We, asa Govern~
ment, would surely have shown little faith in the policy rceently made publie
or in the appeal for concord and do-operation which I made in my opening
speech of tﬁ.ls Session, if we had adopted any other course than that which we
have followed. Previous to the announcement of that policy the position was
somewhat difficult. We have gladly taken the opportumty that has now oftered
itsclf for opening & new chapter. The Home Member informed you on Monday
that Mrs. Besant has passed her word to me that she will co-operate in obtainin
a calm atmosphere for Mr. Montagu's visit. I acdept Mrs. Besant’s word, an
I am sure her remarkable energies will be directed in the way she has indicated.

‘ But, Gentlemen, while our policy bas been conciliatory, it must not he
supposed we have altered in any degree our attitude towards the forces of dis-
orger. The prime duty of Government is to preserve order; in time of war it is
a paramount duty ; it 1s & duty which the Indian Governmonts will not for one

instant neglect.

“ But let us look forward rather than back. Spero meliora. - We are no
longer groping in the dark. We have an objestive given to us, and we want the
help of all to ateer our course to that objeotive..

“ Do not let us then be drawn aside by ephemeral incidents, which have
lent themselves to misconstruction, from the great task which we all have in
“hand. Every interest and class will have an opportunity of putting their
views before Mr. Montagu and myself, and provided these are consistent with
main principles of the policy formulated by His Majesty's Governinent, they
will receive sympathetic consideration.’ { me assure those non-official
Members who represent European commercial interests, in this Council, that
ihese important interests will of course be fully considered. Everyono, I am
sure Indian and European alike recoglnises the historic position of the British
community in India, and the debt which India owes to its enterprise and its
energy. And no scheme of reform which was sound could be based on injusti_co
to the British or to any other community. We want all the best minds and
the co-operation of all classes of the community. I will not say moro on this
point, for doés not the time itself appeal to us all, whatever our race or crced

or olass, to co-operate in the spirit of Macaulay’s lines :— .
‘Then none was for a party,
Then all were for the Btate?’

“In declaring the Session closed, I bid Hon’ble Members good-bye and
wish them all a safe journey to their homes.”

The Council adjourned sine die.

A. P. MUDDIMAN,
Seor“tétary to the Government of India,

S0 ; }
Legislative Department.

The 10th Qotober, 1917,
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APPENDIX A.

(ner.md to in Questioa No. 1. )

Statement ‘showing the amousts of Government grcm!c to, andethe "proporiion
of such grantsto the total income of, municipalities in different provindes’
during the quinquennium ending 1915- 16.

- o g Kool
Province. Year. Gournment Tota! {ucome. graots to
- Rs. Re. Per coat.
Madras Corporution - v | 183112:0 5,48,000 20,08,788 1830
101313 18,906,907 “a122 4365
: 101938’ 1578380°) 4814384 8668
1014-18 10,156,350 38,686,097 | se8”
1918-18° 7,680,987 35,88,089 f 2150
Madras District Manicipalities aeae| e8| sessare 1751
'191%:18 98,83,080 | *  68,35,615 8417
1015:14 3,905,004 | 71,868,085 3208’
) 191618, 2008446 | ¥1,05504 2785
1016-18 19,95,516 | 74,68,650 2673
Bomory Corporation ... -1911.19 1,99,14,628 v
1019-18 - : 1990bi71 .
101314 “ 1,20,11,189 N
Jo1e18° - 1,2'4.-57,023
1915-16 . 1,380,168
isbmbuomru Muoisipalities * .., o | 1011412 11,97,378 , 86,60,840- 1383
Mo1taa| 13148881  eserie|  lesri-
¢ ' 191514 1409,988 | 98,90,984 | 1615
101418 |- 10,66,488 [*  91,07,182 1159
101818 | 1093888 |1 927763 1384
Caleutta Corporation_ ... . 101112 eo,m"'lf 97,838,488 43
1912-13 70,608 99,79,566 | 70
1913-14 63,618 |  1,08,45,620 68
1914-16 62,603 |  119,28,640 52
, 1916-16 66213 | 1,193,868 B4
n,,,.;ma Bucicipalities = o- . o | 41011418 722007 | . 5044754 1216
RN 101213 s | 609088 rsi’
1913-14 6,26,148 65,73,201 1128
1914-16 464,711 66,37,830 8:26
1915-16 1,33,809 6408,316 247
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Statement showing the amounts of Government granls lu, and the proporiion
of such gran's lo the fotal tmoome of, munsoipalilies in different provinces
during the quinguennium ending 1916-16—contd.

. Proportion of
Province. A Year, G".E::.i.‘:ent Tutal incomne. d:;:r;n::nt
grants, . total
. incoms.
R ; Re. Pev cent.
United Provincos e e | 1010.12 17,92,778 90,10,797 19:23
101218 11,40,6%8 8R,85,850 1288
1013-14 20,43459 00.08,481 2043
1914-15 14,92,008  RR7L2SS j6 82
100636 | 1516160 ' 04,42,268 1605
Punjab ... w | 191103 8,71.785 ! 68,01.647 850
101213 708481 | 6b9ms8 uz
1018-14 ! 18,494,277 ' 73,86,3m 1874
1p14-18 | 13,63,371 | 71.67.171 1903
1015-18 f 50507 | 6580988 864
Bamon ... w| 10130 kiese | AssTam 6:32
) 1913-1'! * 6,78,A13 85,98,007 e
1018-14 R.85,90 93,0467 981
101415 $,45,810 95,76,107 o8y -
1916-18 | - 594030 93,090,535 73
N
Bibar and Orisss ... o | 1011118 e T -
=5 1012-13 2,588,654 21,79,048 1301
- 1913-14 16,41,189 97,62,729 4106
s 101416 6,42,070 26,63,8% 2348
101616 | 8,67,504 26,16,349 1366
‘
Central Provinces and Berar e w | 181013 3,87,845 26,46,630 1274
1612-13 56800 | 2255858 1768
1013-14 6877 | 81,6292 908
= Wels 656024 |  38,09,1%6 1076
1915-16 5,06,199 8,90,763 15:38
Zaatern Beogal sod Asam .. w | 191112 375,545 |  18,48,218. 2034
Amam .. o 11243] 2 agrgy 5.21,462 1579
1913-14 1,03,884 5,06,047 3817
' 191416 3,86,013 7,14,836 5428
1915-14 1,086,073 370,565 2254
|

" 271LD &
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Stalement shuicing the aviounts of Goveramont granty lo, anl the proportion of
such granis to the dotal ivcoms of, munleinalitics in different provinces
during the quinquennivm endimg 19:5-16 —ooncld.

Proportion of
Teial ‘Governineat
Provinie, - Yeor, Governeont | Totul incowse. | ° grants to
N ' grant, totnl
l + iocome.
' Re, Re, Per oent.
North-West h;rontier Province we | 1011402 32,600 6,65}14 - 508
l 1912-13 440,175 1,835,308 wrbh
| 191814 140,716 7,74401 18'16
i 101415 1,13,039 7,68,622 14:80
| 1015-1¢ 2,238,379 9,40,188 24:29
Coory e v " 1911-12 1,440 37,719 519
| 101218 30,008 60,878 518
1913-14 18,088 47887 3994
1014.15 0,750 97716 26'86
1016-16- 8,606 81,180 1166
Delhi . o ae v | 1011.12 | Formed purt of the Punjsh. Delhi was created
As & separate provinoe from 1st Ootober 1019,
\ 19i2-13 0,64,008 16,568,486 1943
. . 1018-14 98,681 11,156,861 853
T 1914-18 447,186 15,57,609 2870
1915-16 190825 | 13,987,808 un

e
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